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SHRI RAJKUMAR DHOOT: Sir, I introduce the Bill.
RE. MOTION MOVED BY SHRI VISHAMBHAR PRASAD NISHAD

MR. DEPUTY CHAIRMAN: Now, further consideration of the motion moved by
Shri Vishambhar Prasad Nishad. The position is that on 4th December, Shri Thaawar
Chand Gehlot, the Minister of Social Justice and Empowerment and Shri Vishambhar
Prasad Nishad, the mover of the Bill had replied to the discussion. So, reply is over. Now
the only thing is that you have replied and vour job is to withdraw.

SHRI VISHAMBHAR PRASAD NISHAD (Uttar Pradesh): No, Sir, I am not
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where is the quorum?

MR. DEPUTY CHAIRMAN: Let me get the official note on quorum. If there is
no quorum, give me in writing. As per Article 100 of the Constitution, if there is no
quorum the Chairman can adjourn the House for the day. There are two ways. One is,
the Chairman or Speaker, or person acting as such, can adjoun the House. [ am taking
this option of adjourning the House. If Members don’t want to attend and if there is no
quorum, the Chair is helpless because the Constitution is clear. So, I am going to adjourn
the House for Monday.

SHRI K.N. BALAGOPAIL(Kerala): Sir, it is Private Members’ Business.

MR. DEPUTY CHAIRMAN: T am not seeing Private Members here!

SHRI K. N. BALAGOPAL: We all are Private Members, Sir.

MR. DEPUTY CHAIRMAN: Where have the Private Members’ gone? I don’t see.

SHRI K.N. BALAGOPAL: Only some Private Members have gone.
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MR. DEPUTY CHAIRMAN: Only a few Members are here. Majority is not here.
So, for lack of quorum, the House stands adjourned till 11.00 a.m. on Monday, the 21st
December, 2015.

The House then adjourned at forty-one minutes past two of the
clock till eleven of the clock on Monday,
the 215t December, 2015,



